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1956 : Bom. XLVIII]

BOMBAY ACT No. XLVIII OF 19561

-

[THE MAHARASHTRA MINISTERS' SALARIES AND ALLOWANCES ACT.]

(This Act received the assent of the Governor on the 30th N ovember 1956; assent was first published in the
Bombay Government Gazette, Part IV, on the 30th N ovember 1956.) :

Amended ww the Bom. 42 of 1958, .
Adapted and modified by the Maharashtra Adaptation of Laws (State and Concurrent Subjects) Order, 1960.
Amended by Mah. 7 of 1960 Amended by Mah. 49 of 1983 (1-4-1983)2 ,

7077 160f 1962,

77 7 10f1965.

777 360f1969. 77”7 10f1986°%( 1-8-1985)*
777 50 0f 19695 , . o .
77 ” 410f1975 (8-9-1975).8 777 28 0f 1987 (1-8-1987)7
77 170f 1976 (26-4-1976) .8 . . :

> 7 ” 520f1976. :
77”7 90f1978 (7-3-1978).% - 7T 7 40f1989 (1-7-1988)10
7?7 15 of 1980. o

77 7 2601981 (1-4-1981)1 7”0”7 40f 19912 (1-6-1990)13

777 27 of 1981 (1-4-1981)4
» » » 48 of H@@Hum : . . B
... T20f1981°(141981)"  » »  »  4or1994 (1.8.1998y0

777 1001982 (1-2-1982)1

77”120 1982 (1-4-1982)2¢ , : ,
. ; : 77”0 10 of 1997 (1-1-1997) ;

77”7 3201999 (1-5-1999)2 S

7 ” 80f2001 (8-1-2001)% , «

77 7 250f2003 (1-1-2003)** -

” 77 300f2005 (1-4-2005)* '

! For Statement of Objects and Reasons, see Bombay Government Gazette, 1956, Part V, Page 350.
% This indicates the dste of commencement of Act.

wgmr.uow wwmmvmmnmwammnnmmm H,wmsmmnmimmsg force on ‘ﬁwm.umw August ‘Hmmm. Sections 1, 2 and 3 camé into force 6n the 28th
January 1986, : ) .

* This indicates the date of commencement of Act, - :

5 Maharashtra Ordinance No. XV of 1969 was repealed by Mah. 50 of 1969. : .

6 This indicates the date of commencement of Act, i

¥ This indicates the date of commencement of Act,

8 This indicates the date of commencemerit of Act.

% This indicates the date of commencement of Act,

10 This indicates the date of commencement of Act,

! This indicates the date of commencement of Act, . : : :
2 Mah. 4 of 1991, except section 4 came into force on the 1* August 1985, Sections 1,2 and 8 came into force on the 28% January 1986,
13 Thig indicates the date of commencement of Act, ‘ o

" This indicates the date of commencerment of Act,

15 Mah. 48 of 1981, except sections 5, 7 and 9 came into force on the 1st April 1981. Sections 5, 7 and 9 came into force on the date of
publication of the Act in the Official Gazette i.e. on the 18th September 1981. X

' Mah. 72 of 1981, except sections 5 and 9 came into force on 1st April 1981, Remaining sections camie into force onthe 29th December
1981. i.e. the date of publication of the Act in the Official Gazette.

7 This indicates the date of commencement of Act.

8 This indicates the date of commencement.of Act,

¥ This indicates the date of commencement of Act, .

O This indicates the date of commenicement of Act,

! This indicates the date of commencement of Act.

? This indicates the date of commencement of Act. ’ .
* This indicates the date of commencement of Act. !

! This indicates the date of commencemert of Act.

* This indicates the daté of commencement of Act,
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1956 : Bom. XLVIII] . Muaharashtra Ministers’ Salaries and Allowances Act _ 3

4. Residences of {Ministers and Ministers of Statel.— (1) Each [Minister and Minister of State]
shall be entitled, without payment of rent, to the use of furnished residence in Bombay throughout his term
of office and for a period of fifteen days immediately thereafter, or in lieu of such residence a house
allowance at the rate of *[*{Rs. 10,000] per month and in addition a sum equal to the electricity charges and
water charges, if any, paid by him for his place of residence in Bombay (being a mbmnm other than the place of
residence provided under this Act by State Government).]

(2) No charge shall fall on the mmgwamnmw and Minister of State] personally in respect of the maintenance
of any residence provided under this section.

(3) The expenditure on furnishing the residence provided under this section shall be on such scale as the
State Government may by rules or orders determine. ,

%[(4) Where a house allowance and other sum are payable under sub-section (I) to the Minister or
Minister- of State; then, save as otherwise provided by or under this Act, the State Government shall not
incur any expenditure, or the Minister or Minister of State shall not be entitled to any payment, for
additions, alterations, maintenance, repairs or for &oEm. anything whatsoever in respect of his place of
residence.]

5. Conveyances for Ministers "[and Ministers of State.].— (1) The State Government may, from time
to time, for the use of *[the Ministers and Ministers of State] purchase and provide motor cars and other
suitable conveyances, mwms such conditions as regards their maintenance and repairs as may be determined
by rules or orders made in this behalf. *[The State Government may also provide free of avmnmo the services
of a chauffeur for each motor car or aauﬁw%msﬂm so provided.]

uomuw uw“_

6. mmmwﬁmm of Deputy gwumnmwm.fﬁw@wm mwmm be paid to each Um@ﬁ% g::memu. :?m salary of
[Rs. 2 HoS per month.]

7. Residences of Deputy Ministers.— (1) Each @mﬁ,ﬁ@ Minister shall be entitled, without payment of
rent, to the use of furnished residence in Bombay throughout his term of office and for a period of fifteen
days immediately thereafter, or in lieu of such residence a house allowance at the rate of *[**[Rs. 10,000]per .
month and in addition a sum equal to the mwmn«a&ﬂ%&wmam'mm and water n&»@mm if any, paid by him for his
place of residence i in Bombay (being a place other &58 the place of residence provided under this Act by the

. State Government)].

(2) No charge shall fall on the Deputy Minister wmwmoaw_q in respect of the maintenance of any residence

provided under this section.

(3) The expenditure on furnishing the residence provided under this section shall be on such scale as'the

State Government may by rules or orders determine.

! These words were substituted for the word “Minister” by Mah. 50 of 1969, 5. 4 (2).

2 These words were substituted for the word “the Ministers” by Mah. 50 of 1969, 4(1).

8 This portion was substituted for the letters, figures and words “Rs. 250 per month” by Mah. 4 of 1989, s.6(a).
4 These letters and figures were substituted for the letters and figures “Rs. 2500” by Mah. 32 of 2010, s,11.

8 These words were substituted for the word “Minister” by Mah. 50 of uwmw 8. 4(1).

% Sub-section (4) was added by Mah. 4 of 1989, 5.6(b).

7 These words were added by Mah. 50 of 1969, 5. 5(3).

8 These words were substituted for the word “the Ministers” by Mah. 50 of mew mQx&

9 These words were added by Mah. 50 of 1969, 5(1)b).

10 Sub-section (2) was deleted by Mah. 17 of 2017, s. 7.

1 This portion was substituted for the portion “a salary of Rs. 750 per month” by Mah 50 of 1969, s. 6.

2 These letters.and figures were substituted for the letters and figures “Rs. 1,600” by Mah. 32 of 1999, ¢.6.

33 This portion was substituted for the letters, figures and words “Rs. 150 per month” by Mah. 4 of 1989. s. T(a).
1% These letters and figures were mﬁvmsgamm for the letters and mm.ﬁ.am Rs. 2,500 7 by Mah. 32 of 2010, s. 12.
H 137-2a




4 Co aabagmﬁa, Ministers’ Salaries and Allowances Act - [1956 : Mah. XLVIII

1[(4) Where a house allowance and other sum are payable under sub-section (1) to the Deputy Minister,
then save as otherwise provided by or under this Act, the State Government shall not incur any expenditure
or the dm@ﬂ@ Minister shall not be entitled to any payment, for additions, alterations, maintenanee, repairs

or for doing anything éwﬁmomd@ in respect of his place of residence.]

2[8, Conveyance for Deputy Minister.— (1) The State Government may, from time to time, for use of
the Deputy Ministers purchase and provide motor cars and other suitable conveyances, upon such
conditions as regards their maintenance and repairs as may ‘be determined by rules or orders made in this
behalf. 3[The State Government may also provide free of charge the services of a ormﬁm.mﬁ for each motor

car or conveyance so provided.] .
4 _H% ku
5 w* % *“_

. 99, H,nﬁe«mﬁam and daily allowances and residential accommodation at places other .Sumﬂ
. &mwnnﬁvggm..ingmaﬁ to any rules made in this behalf by the State Government [a Minister or Minister
of State or Um@sﬁw Minister] shall be entitled to—

(a) travelling m&oémwcm for himself and 3@5@@5 of Em family and for the Qmwm@oﬁ of his and his
family’s effects—

@) in respect of the journey to WQEvmw from his usual place of residence outside Bombay for
assuming office, and R

(ii) in respect of the journey from woB_om% to his usual place of residence outside Bombay on

relinguishing office, and

(b) travelling and daily allowance in respect of fours on public business undertaken by him and
suitable residential accommodation at places visited by him on such business. ,

. Explanation.—The expression “Bombay” includes any other place appointed by the State Government for
ﬁw@.wﬁ,@cmm of this section.] -

10. Medical attendance.~—Subject to rules or orders made by the State Government *[a Minister, a
Minister of State and a Deputy Minister] and the members or the family of *[the Minister, the Minister of
State] or the Deputy Minister, as the case may be, who are residing with and dependant on him, shall be
entitled, free of charge, to accommodation in hospitals maintained by the State Government and to medical
attendance and treatment.

@awmaaa&owﬁzm,ow the purposes of this section the -expression “3 member of the family” means the
husband, wife, son, daughter, father, mother, brother or sister. :

L Gubesection (4) was added by Mah, 4 of 1989, 5. 7(b).

2 Section 8 wels substituted for the original by Bom. 16 of 1962, 5. 2. *

® These words were added by Mah: 50 of 1969,s. 7.

4 Bub-section (2) was deleted by Mah! 32 of 2018,'s. 7.

5 Bection 8A was deleted by Mah. 82 of 2016, 5. 8. : :

6 Section © was substituted for the original by Mah. 7 of 1960, 5.2

Frtase words were substituted for the words “a Minister or Deputy Minister” by Mah. 50:0f 1969, 9. 8.

8 These words were substituted for the words™ a Minister and “a Deputy ‘Minister” by Mah. 50 of 1969, 5. 9.
9 hsss words were substituted for the words “the Minister”, by Mah. 50 of 1969, 5. 8.
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. transport is more than the fare for macﬁaum% by air- conditioned two-tier by railway] for the same distance,

For this purpose, the Minister, Minister of State or Deputy Minister, as the omwmémuﬂ be, may mwwowi any

“per month for availing the services of computer operator.]

710 Phese words were inserted by Mah. 8 of 2001, s. 3(e).

. M hese letters and figiires were substituted for the Jetters and figures “Rs. 15,000" by Mah. 32 of 2018, s. ANa).

8 ’ , Maharashtra Ministers’ Salaries and Allowances Act . 11956 : Mah. XLVIII

(&3] ,S,v Notwithstanding anything contained in this Act where a Minister, Minister of State or Deputy
Minister, either singly or jointly with his spouse, or with hie minor children or jointly with his spouse and
minor children }{or companion] undertakes a w.oﬁ.umw by air, in any part of India, whether within or outside
the State instead of by railway as provided in this mwowwos he shall be entitled, m&&mﬁ to the maximum limit
of [fifty thousand kilometers] for travelling, to claim travelling allowance, as if he or both or all of them, as

the case may be, had undertaken the 3[journey by air-conditioned two-tier by .ammémﬁ., In such cases, the

difference between the fare for journey by air and the fare for ‘[journey by

air-conditioned two-tier by railway] will have to be borne by the Minister, Minister of State or Deputy

‘Minister, as the case may be.

(b) Where a Minister, Minister of State or Deputy Minister, either singly or jointly with the members of
his family %[or companion] as’ aforesaid undertakes a journey by steamer or road transport, in any part of
India outside the State, he shall be entitled subject to the maximum limit of ®[fifty thousand kilometers] for
travelling to claim the fare for journey by steamer or road transport if it is less than fare for "[journey by
air-conditioned two-tier by railway] for the same distance or, if the fare for journey by steamer or road

to claim the fare for *[journey by air-conditioned two-tier by railway] for the same distance, and he shall
have to bear the difference between two fares. - :

(3) In this section, where facilities are given to a Minister of State and Deputy Minister to travel jointly -
with the spouse (with or without minor children) Pror 88@»,5?&“ then in the case of a lady Minister,
Minister of State or Deputy Minister she shall be entitled to have these facilities to ?mqmr from time to
time, jointly with her spouse or, instead, with any other member of her family as defined in the Explanation
to section 10]. , g

u Ec&. Facilities of a personal assistant 2[and computer operator] ~n1 m,ﬁwﬁ Minister,
Minister of State and Deputy Minister shall be entitled, free of charge, to the service of a personal assistant.

person, possessing such nzmwmnmmai as may be prescribed E,« rules or orders made under section 14, as his
personal assistant. Subject to such rules or orders as may be made in this behalf the assistant so appointed
mwwz receive a fixed salary of ¥[Rs. 25,000] per month from the State Government.] ,

smww There shall be paid to every Minister, ‘Minister of State and Deputy gwamemw a sum of Rs. 10,000

1 These words were inserted by Mah. 8 of 2001, s. 3(b)i).

2 hese words were substituted for the words “thirty thousand kilometres” by Mah. 32 of 2010, s. 15.

8 These words were substituted for the words “journey by first class by railway” by Mah, 11 of 2013, 5. 400,

4 These words were substituted for the words “journey w.% first class by railway” by Mah. 11 of 2013, s. 4(i).

5 These words were inserted by Mah. 8 of 2001, s. 3(b)i).

8 These words were substituted for the words “thirty thousand kilometres” by Mah. 32 of 2010, 5. 15. v

7 These words were substitited for the words “journey by first class by railway” by Mah. 11 of 2013, 8. 2Gi). -
8 Phese words were substituted for the words “journey by first class by railway” by Mah. 11 of 2013, s. 2(ii).

9 Phese words were substituted for the words “journey by first class by railway” by Mah. 11 of 2013, s. 20ii).

11 geetion 10C was inserted by Mah. 48 of 1981, s. 7 which came into waunm on the 18th September 1981
12 Thege words were added by Mah. 32 of 20186, 5. 9(c).
13 Gaotion 10C was renumbered as sub-section (1) thereof by Mah. 32 of 2016, 5. 9.

15 gub-section (23 was inserted by Mah. 82 of 2016, s. 91b).
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